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A  s p e e d  p o s t C e n tre  h a s  a ls o  b e e n  

e s ta b lis h e d  a t P a n a ji w ith  e f fe c t fro m

1 0 .1 .1 9 8 9  w h ic h  c o n n e c ts  5 3  o th e r  c e n tre s  

w ith in  In d ia  a n d  3 5  fo re ig n  c o u n tr ie s .

Relaxation in issuing caste certificates

8 5 7 . S H R I P R A T A P R A O B . B H O S A L E : 

W ill th e  M in is te r  o f W E L F A R E  b e  p le a s e d  to  

s ta te :

(a ) w h e th e r  a n y  re p re s e n ta tio n  h a s  b e e n  

re c e iv e d  fo r  re la x a t io n /m o d if ic a t io n s  o f e x ­

is t in g  in s tru c t io n s  fo r  is s u e  o f c a s te  c e r t if i ­

c a te s  to  S c h e d u le d  C a s te s  a n d  S c h e d u le d  

T r ib e s ;

(b ) if so , th e  d e ta ils  th e re o f;

(c ) w h e th e r  a n y  a c tio n  h a s  b e e n  ta k e n  

in th s  re g a rd  s o  fa r ;

(d ) if so , th e  d e ta ils  th e re o f; a n d

(e ) if n o t, th e  re a s o n s  th e re fo re ?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y O F  W E L F A R E  (D R . R A J E N D R A  

K U M A R I B A J P A I) : (a ) to  (d ). R e p re s e n ta ­

t io n s  h a v e  b e e n  re c e iv e d  re g a rd in g  re la x a ­

tio n  o f e x is tin g  ru le s  in  th e  c a s e  o f m ig ra n ts  

in th e  s ta te  o f M a h a ra s h tra . T h e  G o v e rn ­

m e n t o f In d ia  h a v e  a lre a d y  is s u e d  d e ta ile d  

in s tru c t io n s  th a t th e  p re s c r ib e d  a u th o r ity  o f a 

S ta te  G o v e rn m e n t/U n io n  T e rr ito ry  A d m in i­

s tra tio n  m a y  is s u e  th e  S c h e d u le d  C a s te / 

S c h e d u le d  T r ib e s  c e r t if ic a te  to  a p e rs o n  w h o  

h a s  m ig ra te d  fro m  a n o th e r  S ta te , on  th e  

p ro d u c t io n  o f th e  g e n u in e  c e r t if ic a te  is s u e d  

to  h is  fa th e r  b y  th e  p re s c r ib e d  a u th o r ity  o f th e  

S ta te  o f th e  fa th e r ’s  o r ig in  e x c e p t w h e re  th e  

p re s c r ib e d  a u th o r ity  fe e ls  th a t d e ta ile d  e n ­

q u iry  is  n e c e s s a ry  th ro u g h  th e  S ta te  o f o r ig in  

b e fo re  is s u e  o f th e  c e r t if ic a te . H o w e v e r, in 

s u c h  c a s e s , th e y  w o u ld  c o n tin u e  to  g e t th e  

p r iv ile g e s  a n d  c o n c e s s io n s  a s  a  S c h e d u le d  

C a s te /S c h e d u le d  T r ib e  fro m  th e  S ta te  o f h is

o r ig in  a r d  n o t f ro m  th e  s ta te  w h e re  h e  h a s  

m ig ra te d .

(e ) D o e s  n o t a r is e .

Petitions pending with Supreme Court

8 5 8 . S H R I K A M L A  P R A S A D  S IN G H : 

S H R I R A M  S A M U J H A W A N :

W ill th e  P R IM E  M IN IS T E R  b e  p le a s e d  

to  re fe r  to  th e  re p ly  g iv e n  o n  6  A p r il,  1 9 8 8  to  

U n s ta rre d  Q u e s t io n  N o . 5 9 9 6  re g a rd in g  

p e tit io n s  p e n d in g  w ith  S u p re m e  C o u r t and  

s ta te :

(a ) th e  n u m b e r  o u t o f th e  12 S p e c ia l 

L e a v e  P e tit io n s  (S .L .P s )  f i le d  b y  th e  D e p a r t­

m e n t o f P e rs o n n e l a n d  T ra in in g  w h ic h  h a ve  

s in c e  b e e n  d is p o s e d  o f b y  th e  S u p re m e  

C o u rt, w ith  d e ta ils  th e re o f;

(b ) th e  d e ta ils  o f S L P s  o n  s e rv ic e  m a t­

te rs  fi le d  d u r in g  th e  la s t s ix  m o n th s ;

(c ) th e  n u m b e r  o f S L P s  p e n d in g  w ith  

S u p re m e  c o u r t a s  o n  d a te ; a n d

(d ) th e  d e ta ils  o f s te p s  ta k e n  fo r  the  

e x p e d it io u s  d is p o s a l th e re o f?

T H E  M IN IS T E R  O F  S T A T E  IN T H E  

M IN IS T R Y  O F  P E R S O N N E L , P U B L IC  

G R IE V A N C E S  A N D  P E N S IO N S  A N D  M IN ­

IS T E R  O F  S T A T E  IN T H E  M IN IS T R Y  O F 

H O M E  A F F A IR S  (S H R I P. C H ID A M B A ­

R A M ): (a ) F o u r a s  p e r d e ta ils  g iv e n  b e lo w  in 

S ta te m e n t-1

(b) T e n  a s  p e r  d e ta ils  g iv e n  b e lo w  in 

S ta te m e n t- ll

(c ) T w e n ty o n e .

(d) T h e  p e n d in g  c a s e s  a re  b e in g  p u r­

s u e d  w ith  th e  M in is try  o f  L a w  a n d  th e  Su­

p re m e  C o u rt fo r  e x p e d it io u s  d is p o s a l.
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S T A T E M E N T - !

The number out of 12 Special Leave 
Petitions disposed of by the Supreme Court

1. S L P  fi le d  o n  1 6 .3 .1 9 8 8  a g a in s t th e  

in te r im  o rd e rs  p a s s e d  b y  C e n tra l 

A d m in is t ra t iv e  T r ib u n a l, in th e  c a s e  

o f S h r i A m r it  L a l &  o th e rs  re g a rd in g  

s e n io r ity  lis t o f  S e c tio n  O ff ic e rs  o f 

C S S .

2 . S L P  fi le d  o n  2 3  7 .8 7  a g a in s t th e  

ju d g e m e n t o f  C e n tra l A d m in is t ra ­

t iv e  T r ib u n a l J a b a lp u r  in th e  c a s e  o f 

S h r i E B. R e in b o th  re g a rd in g  re v i­

s io n  o f p e n s io n  a n d  g ra tu ity .

3 . S L P  file d  on  1 9 .8 .8 7  a g a in s t th e  

ju d g e m e n t o f th e  C e n tra l A d m in is ­

tra t iv e  T r ib u n a l, P a tn a  in  th e  c a s e  

o f S h r i M  S .V  M u r th y  re g a rd in g  h is  

n o n -a p p o in tm e n t, IP S  o n  th e  re ­

s u lts  o f C iv il S e rv ic e s  E x a m in a tio n , 

1 9 8 3 .

4 . S L P  f i le d  on  2 9  4  85  a g a in s t th e  

ju d g e m e n t o f H ig h  C o u rt o f A n d h ra  

P ra d e s h  in th e  c a s e  o f S h r i N. 

C h a n d ra s e k h a ra n  L m g a m  a g a in s t 

n o n -a p p o in tm e n t to  a  re s e rv e d  

v a c a n c y  o n  th e  re s u lts  o f C iv il 

S e rv ic e s  E x a m in a tio n , 1981

S T A T E M E N T  II

The details of the SLPs on service 
matters filed during the last six 
months

1. A n  S L P  a g a in s t th e  o rd e r  o f th e  

C A T  d a te d  4 .5 .8 9  h a s  b e e n  file d  in  

th e  S u p ie m e  C o u rt in th e  c a s e  o f 

S h ri B e d h a ra k  V s . U n io n  o f In d ia . 

T h e  S L P  h a s  y j t  to  b e  a d m itte d .

2 . S L P  fi le d  in  M a y , 1 9 8 9  a g a in s t th e  

d e c is io n  o f th e  C A T , .G u w a h a ti

B e n c h  in  th e  c a s e  o f  S h r i G .C . 

P h u k a n  &  o th e rs , re la t in g  to  re v i­

s io n  o f p e n s io n  o f  p re -7 3  p e n s io n ­

e rs .

3 . S L P  f i le d  in  J u ly , 1 9 8 9  a g a in s t  th e  

d e c is io n  o f th e  C A T  C h a n d ig a rh , 

th a t th e  a m e n d m e n t o f  S e p te m b e r ,

1 9 8 3  in th e  D C R B  R u le s  a b o u t 

c o m p u t in g  q u a lify in g  s e rv ic e  o f 

th re e  m o n th s  a n d  a b o v e  a s  a  s ix  

m o n th ly  p e r io d  w ill a p p ly  to  th e  

p e n s io n e r  w h o  re t ire d  p r io r  to  th e  

s a id  a m 9n d m e n t- in  th e  c a s e  o f  S h r i

S .K . J a in , IA S  (R e td ) .

4 . S L P  f i le d  in  th e  c a s e  o f R a ja s th a n  

P e n s io n e rs ’ A s s o c ia t io n  re g a rd in g  

re v is io n  o f p e n s io n  in  re s p e c t o f 

p re -7 3  p e n s io n e rs .

5  S L P  fi le d  in J u ly , 1 9 8 9  a g a in s t th e  

d e c is io n  o f th e  C A T  C h a n d ig a rh  

B e n c h , in th e  c a s e  o f S h r i G .D . 

B h a s in  &  o th e rs , in re g a rd  to  p ro ­

te c t io n  o f p a y  o f P C S  o ff ic e rs  o n  

th e ir  a p p o in tm e n t to  IA S .

6 S L P  fi le d  a g a in s t th e  o rd e rs  d a te d  

16 2 .1 9 8 9  o f C A T  C h a n d ig a rh  

B e n c h  in  th e  c a s e  o f M is s  R a v n e e t 

K a u r.

S L P  fi le d  a g a in s t th e  o rd e rs  d a te d  

2 3 .9 .8 8  o f th e  P r in c ip a l B e n c h  o f 

C A T  in  th e  c a s e  o f S h r i R .N  G u p ta  

lA S -re g a rd in g  p re m a tu re  re v e rs io n .

8 . S L P  fi le d  a g a in s t th e  o rd e rs  d a te d  

4 .9  1 9 8 8  o f th e  P r in c ip a l B e n c h  o f 

C A T  in th e  c a s e  o f S h r i B .G . K a m a

& H .S . R a s to g i re g a rd in g  c la im  fo r  

p r iv ile g e  to  p ro d u c e  d o c u m e n ts  in 

th e  C A T .

9 . S L P  f i le d  a g a in s t th e ' o rd e rs  d a te d

2 0 .7 .1 9 8 8  o f  th e  P r in c ip a l b e n c h  o f 

C A T  in th e  c a s e  o f D r. (M rs .)  A n a n -
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d ita  M a n d a l re g a rd in g  c la im  fo r  

p r iv ile g e  to  p ro d u c e  d o c u m e n ts  in 

th e  C A T .

1 0 . S L P  fi le d  a g a in s t th e  o rd e rs  d a te d

3 0 .9 .1 9 8 8  o f th e  P r in c ip a l B e n c h  o f 

C A T  in  th e  c a s e  o f S h r i V .D . T r iv e d i, 

re g a rd in g  c la im  fo r  p r iv ile g e  to  

p ro d u c e  d o c u m e n ts  in th e  C A T .

Reconstitution of Telecom. Regions

8 6 0 . S H R I G .S . B A S A V A R A J U : 

S H R I S H A N T IL A L  P A T E L :

W il l th e  M in is te ro f C O M M U N IC A T IO N S  

b e  p le a s e d  to  s ta te :

(a ) w h e th e r  th e  te le c o m m u n ic a tio n s  

re g io n s  in th e  c o u n try  h a v e  b e e n  re c o n s t i­

tu te d  d u r in g  M a y , 1 9 8 9 ;

(b ) if so , th e  m a in  re a s o n s  th e re fo re ;

and

(c ) w h e th e r  g re a te r  a u to n o m y  h a s  b e e n  

p ro v id e d  to  th e s e  regions?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  

M IN IS T R Y  O F  C O M M U N IC A T IO N  (S H R I 

G IR ID H A R  G O M A N G O ): (a ) N o , S ir.

H o w e v e r, th e  G e n e ra l M a n a g e r  (M a in te ­

n a n c e ) h a s  b e e n  re -d e s ig n a te d  a s  C h ie f 

G e n e ra l m a n a g e r  (M a in te n a n c e ) .

(b ) a n d  (c ). T h e  G e n e ra l M a n a g e rs  o f 

T e le c o m . C irc le s  w e re  re d e s ig n a te d  a s  C h ie f 

G e n e ra l M a n a g e rs . T o  h a v e  u n ifo rm ity  th e  

G e n e ra l M a n a g e rs  (M a in te n a n c e )  h a v e  a ls o  

b e e n  re d e s ig n a te d  as  C h ie f G e n e ra l M a n ­

a g e rs  (M a in te n a n c e ) .

Technological parks

8 6 1 . S H R I B A L A S A H E B  V IK H E  P A ­

T IL : W ill th e  P R IM E  M IN IS T E R  b e  p le a s e d  

to  s ta te :

(a ) w h e th e r  G o v e rn m e n t a re  th in k in g  to  

s ta r t te c h n o lo g ic a l p a rk s  fo r  h ig h  te c h n o l­

ogy;

(b) if so, their number and locations, and

(c ) th e  n a m e s  o f c o u n tr ie s  h a v in g  te c h ­

n o lo g ic a l p a rk s  fo r  h ig h  te c h n o lo g y ?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  

M IN IS T R Y  O F  S C IE N C E  A N D  T E C H N O L ­

O G Y  A N D  T H E  M IN IS T E R  O F  S T A T E  IN  

T H E  D E P A R T M E N T S  O F  O C E A N  D E V E L ­

O P M E N T , A T O M IC  E N E R G Y , E L E C T R O N ­

IC S  A N D  S P A C E  (S H R I K .R . N A R A Y A ­

N A N ): (a ) y e s , S ir.

(b ) D e p a r tm e n t o f S c ie n c e  a n d  T e c h ­

n o lo g y  (D S T ) h a s  in it ia te d  th e  s c h e m e  o n  

e s ta b lis h m e n t o f S c ie n c e  & T e c h n o lo g y  

E n tre p re n e u rs  p a rk s  (S T E P s )  in th e  fo l lo w ­

ing  1 3  p la c e s :

R a n c h i (B ih a r) ,  K a n p u r  (U P ), B o m b a y  

(M a h a ra s h tra ) , T iru c h ira p a lli  (T a m il N aduJ, 

M y s o re  (K a rn a ta k a ) , L u d h ia n a  (P u n ja b ) , 

C a lc u t ta  (W e s t B e n g a l) ,  B h o p a l (M .P ), 

R o o rk e e  (U P ), K h a ra g p u r  (W e s t B e n g a l) ,  

S h im la  (H im a c h a l P ra d e s h ) , P u n e  (M a h a r ­

a s h tra ) , a n d  S r in a g a r  (J & K ).

B e s id e s  th e  a b o v e , D e p a r tm e n t o f E le c ­

tro n ic s  h a s  p la n s  to  s e t u p  s o ftw a re  T e c h n o l-  

o g y  P a rk s  a t P u n e , B h u b a n e s w a r  a n d  B a n ­

g a lo re .

(c ) T e c h n o lo g ic a l p a rk s  u n d e r  v a r io u s  

n a m e s  s u c h  a s  S c ie n c e  P a rk s , T e c h n o lo g i­

c a l P a rk s , R e s e a rc h  p a rk s , In c u b a tio n  

C e n tre s , In n o v a t io n  C e n tre s , e tc . h a v e  b e e n  

w o rk in g  in s e v e ra l fo re ig n  c o u n tr ie s  v iz . U S A , 

U K , F ra n c e , W e s t G e rm a n y  a n d  Ita ly .

[Translation]

Prohibition in States

862. SHRI CHANDRA KISHORE 
PATHAK: Will the Minister of WELFARE be
p le a s e d  to  s ta te :




